-4243  Business of the
House
[Shri Ranga]

Shri Tyagi that the Estimates Com-
mittee may be asked to informally
look into it and place before us what
you call the Demands for Grants.
Whatever suggestions they wish to
make, let them make them informally
to you, so that we can leave it to your
judgment to carry out such of those
recommendations which you consider
to be in the interests of the House
-and the prestige of Parliament.

Dr. M. S. Aney (Nagpur): What is
the informal way in which the Esti-
mates Committee can do it?

Shri Ranga: It is a Committee of
the House. The only thing is they
need not make again a formal report
to the whole House here. They need
only make a report to you and it will
be open to any hon. Member to look
into it whencever they wish to sec.
That is all I can recommend to my
fellow Members of the House in this
matter.

Lastly, I wish to say that it is fortu-
nate for us that while in all other
departments there arc proposals for an
increase of 20 per cent or 30 per cent
in expenditure, this is one Depart-
ment—] wish to congratulate you and
congratulate ourselves—where we do
not find any such demand being made
on the public exchequer.

Mr. Speaker: I may submit here one
thing. Three years ago, a committee
was appoinied by Mr. Ayyangar and
1 headed that committee. The Chair-
man of the Public Accounts Commit-
tee and the Chairman of the Estimates
Committee were two other Members
of that committee. We went through
all the expenses and all those things
and tried to find out whether we
could bring about any retrenchmcent
ourselves. We had then recommend-
ed some retrenchment and we have
carried that out.

Then again, I may inform the Hcuse
—probably it is aware of it already—
that last year, when the Chinese at-
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tacked our frontiers, at that time,
though we wanted every hand that we
had, we spared about 20 men. This
Secretariat was the first to offer the
services of 20 members of our staff,
so that they might be wtilised for
emergency purposes there and then.

Then, | wrote to every Legislative
Assembly, to every department, every-
where, that no recruits from outside
might be taken and we should try to
spare from our own personnel that we
have. So, far as these suggestions
that have now been made are con-
cerned, I am thankful to hon. Mem-
bers that they have done that and
drawn my attention also. 1 will con-
sider what is feasible and proper
under all these circumstances.

Shri M. R, Masani (Rajkot): With
your permission, I wish to make a
submission to the hon. Minister. I
hope that now that he has announced.
the order of the Demands for Grants
under the various Ministries, he will
be good cnough to adhere firmly to it
and not allow himself to be pushed
off it under pressure from his cabinet
colleagues.

Shri Hari Vishnu Kamath: The hon.
Minister has not answered the point
about the Report of the Ministry of
Petroleum and Chemicals—when it
will be presented to the House. We
cannot discuss it without the report.

Shri Satya Narayan Sinha: What-
ever is humanly possible, we will do.

12.38 hrs.

STATEMENT RE: ARREST OF SHRI
MUZAFFAR HUSAIN, M.P.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The matter regarding the arrest of
Shri Muzaffar Husain, a Member of
this House, was raised in the House
on February 17, 1964. I have now
obtained the necessary information
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from the Government of Uttar Pra-
desh. According to them, Shri Muz-
zaffar Husain Kichauchi delivered an
objectionable speech on July 2, 1963 at

Tanda, District Faizabad, inter
:saying that the Government was
to destroy

alia
out

Muslims and looked on

them with suspicion. He is also alleg-

ed to have said that
women folk were given injections
effecting birth

the Muslim

for

control which would

make them sterile without their know-
ledge so that the number of Muslims
might be reduced. He is reported to
have complained further that Govern-

ment was going to effect changes
‘Muslim Personal Law to

in

convert

Muslims to Hinduism. According to
the State Government, he exhorted all
Muslims to rise and accept the chal-

lenge becausc they

(Muslims) would

not tolerate any change in the Islamic

Law.

This spcech of Shri Muzzaffar Hus-
ain Kichauchi was considered objec-

tionable by the State Government

and

- as attracting the definition of “pre-
judicial report” contained in Rule 35

of the Defence of India Rules.

After

collecting necessary evidence ahd con-
sulting their Law Officers, the State

Government issued orders in Nov

ber, 1963 for

em-

launching prosecution

against Shri Kichauchi under Rule 41

of the Decfence of India Rules.

The

Police accordingly registered a case

against him on 25th January,

1964.

After the investigations were over, a

warrant of arrest was issued by

the

Magistrate and in pursuance thereof,
Shri Kichauchi was arrested at about
4:30 P.M, on the 15th February, 1964
at his village Kichaucha, Police Station

Baskhari, District Faizabad and
put into an ekka,

was

When the accused

and the police escort had moved onlv
150 yards, Shri Kichauchi slipped from
the ekka. He complained of pain in
the hip and chest and was given first
aid locally. He was also subsequently
examined by the Medical Officer,
Baskhari. The Medical Officer found
only superficial bruises on Shri
Kichauchi. Shri Kichauchi was allow-
«d to stay for the night in his house.
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He was brought to Faizabad next
morning in a Police Pickup Van. In
the jail, he was given necessary treat-
ment for pain of which he complained.
The treatment was stopped when it
was no longer found necessary.

sft TRAEE aaE  (IEET)
oo wEred, ¥ oF AT AvEAr g |
ST welt St ¥ Ry, JoTE H oY qowT
o A wrd v frav qr ziEr §
IgF qE AT § TS qWER A
AR 7 qg <Y {5 I FT WO CATS-
T 97 ML 39 0¥ A% fawz W@
afqeen 197 F wewT Fwars gg,
Ty fad qr=e fauTs & @17 | 99F
AT AT FT HFEO H TRED [gAr)
g & 1 3@ A § agT TR F WA
¥ o e e A R A are d

TN WEEW | WA AR L.

st TRAIE aTEE : HewEr wRNEw,
¥ zafay s &1 e faar ' § fF
o 7 oAes % wifew & 1 AT
ST oE afE & qer AT "
el & =Ta WP T A1 g9 AT ¥
fagas &4

qeqW WHIT . AT UF AT A
g1 @0 ? 9F % oF FF FT AT
HETAA F1 &7 fzar M AT+ oEw
g & ¥ Fwd § & mmar FEw ¥
AT T AT § AT TG | T AW
o9 419 97 9 594 § | ¥ I9 g
Fegnar SO g W@ A owa & 7 ¥}
TEEMT F G ALTA § AT &, FF T
TETHT IF I AT PAAT A L T EW IV
&Y F8 99 | TH AR T qI9 I AGH
TEW FY W] AT qHAT
Shri Abdul Ghani Goni (Nomi-
nated—Jammu and Kashmir): Why

did it take such a long period-—6 or
7 months—to take action?
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=t @it (\IEA) ¢ gg wHAT
Fedl ¥ & G AT @v | @ gWa F7
fear mm § )

= THAAE AT - T AR,
A owdt F0 W IE AR A
AT § fF 39 AT T AT A FE
g ¥ | dfFw o offeafs @ ot
oY% ATHA @A A g | F ag
s ST 3 OfE oFm e Aw ¥
9 geA ¥ OF HAAW geem o i
&1 W fRET 7 (Far W a1 1Ay
ot frafertshe 390 & o=ew ¥ A} a8 Y
I < F A § 1 fofesa g 4
TF TG W 7F G, AT @ T
a1 & saay 9w § fF oA A
g g fa IR g3w gvEr fofsawa
T I G AT ¥ WEATT F9F SHAT
T AE AT FIA T W FW

e

HeqW WEEY T § F Fq0E9
TgFEAIE | WY FE Y & F IEw 9IW
FTL F3T THIAT a1 FC foafzoma
TA T AN AT ATRAT & 1 TA ATHA
9T, St 5 AT | T g @, dEer
W ¥ 7A@ T §9 T g7 F S
¢ 7 fm o aFEm AT @

Shri Hem Barua (Gauhati): Sir,
what perturbs me is that this gentle-
man is alleged to have made some
statement in July and he has been
arrested, as announced by the Minis-
ter, in Fecbruary. There is a long
gap, although the Defence of India
Rules are operating. Therefore, the
suspicion is that the police might
have built up the case against him.
Or else, why did the police take such
a long time, after the man is alleged
to have made the speech?

Mr. Speaker: At this stage, when it
is before the court for trial, we can-
not say whether the police cooked it
up or it was a real and genuine one.
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General Budget—
General Discussion
Shri Tyagi: The delay is obvious. It
shows that the allegations were
thoroughly  examined and therefore,
time was taken. ‘
Mr. Speaker:
taken 45 minutes.
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Already we have

12.43 hrs,

GENERAL BUDGET, 1964-65—GENE-
RAL DISCUSSION—contd.

Mr. Speaker: The House will now
take up the General Discussion on the
General Budget. Shri A, P, Jain,

Shri A. P. Jain: (Tumkur): Sir, I
will start with the generally accepted
truism that our budget is not a mere
statement of the receipt and expendi-
ture; it is a purposeful instrument for
fulfilling certain objectives, namely,
to promote the economic development
and attain certain social objectives.
So far as we in the Congress are con-
cerned, we defined our social objec-
tives at Bhuvaneswar in g big resolu-
tion. It was not merely an attempt or
an essay on theoretical discussion or
philosophical discussion but we took a
solemn pledge to fulfil the resolution
which we adopted there, We are de-
dicated to that resolution and in
judging the present budget, at least
my point of view is going to be, to
what extent this budget fulfils the
objectives laid down at Bhuvaneswar.
ration.

Analysing that resolution in a5 very
broad way, its main attributes are (a)
higher production, both industrial and
agricultural; (b) equitable distribution
of income and (c) reduction in in-
equalities of wealth. These are the
three broad criteria which I proposed
to use as an acid test to find out the
real nature and the quality of this
budget. Let me take first higher pro-
duc’ion in the industrial sector. I am
glad that the Finance Minister has
paid adequatc attention to this pro-
blem. Mostly he has brought about
certain readjustments, rationalisations
and chang:s in the tax structure of
the corporate sector. 1 do not agree
with gomic hon. Members of the House
who said that his objective was to.



